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Counsel for the Applicent : Soari. K3R ananayulu
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THE HON'BLE SHRI R.RANGARAJAN : MEMGER  (AR)
THE HON'BLE SHRI ©.5.3AI PARAMESHUAR : ME fwER  (2)
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Heard Shri KSR Anjaneyulu, counsgl for the applicant

and Snri Kota Bhaskar Ragy: xxxxx=xxxxx:counsel for the respon-’

CiEﬂtSo

2. The epplicant in this A joined as LOC an "2fw7ard 3.
He was a Gra.e-4 clerk on 1.,1.1947, His prayer is tnat he shoulp
be treatec as UIC Prom 1.1.,1947 instead of lowering nis status

as LOC.

2. The & is fited for the fcliowing reliefs :-

{ (i} to direct t.e respondents to classify him as
¢ | 30 with effect from 1.1,1947;

e,

(ii, to re=fix his pay in tne scale o: ULJE and

grant increments &s ana WwiEN due;

{(iii) to calculate the diivference in arreers of
pay arising due to re~-fixation ct pay and
pay 60% of the amount to the applicant in

terms of the order of tee Supreme Court gt.4-11-087
(Annexure-4 to OA) end also as uraered in
OA 1037/92 by the Bombay Bench of CAT
dt.28-5-95 and 15-4-96 (Annexure-7, ta.0A)
and also in CA 501/93 of Calcutta Bench
Judgement dt.3-1-94 and to pay other con-

ssque ntial Lenefits arising out of ths

above.,

4, The applicant submitted representation on 2@%3&95‘

-

The learned counsel for the respondents submits that a directiog

-

may be given to dispuse of the representation in sccordance wit
the judgement of the Bombay Bench of CAT and the Apex Court.
Howeuvzr we feel that ess this c ase is similar to 0A 710/97, we

-
qﬁ%L//,FoLlou the same direction and dispose of the same.
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S. In view of the s=sbove, the UA is disposed af at tihe

adiilssion stegegiiself directing the respondeﬁts to follouw the

judge.ent or the Bombay sench of CAT in GA 1037/92 decided on

28-9-95 pbut the applicant is entitled for arrears only in

accordance with the judgesent of the Supreme Court ot.4-11-87

in Civil Appeal No.,4201/85. |

L N

Be No gruer as to costs.
Y\f\&-—/zr
(5.5, 3A1-PAANL SHoAR ) : (R R ANGARAJAN)
FMembar (J) iemper (A)
Q.
| ﬁq’”{/i’w” '
Uated: 9th J 1997 R i
ated: 9tk June . ‘ .
2atedi 2th.June 2-2321s 5 flegisrials
Dictat.d in Upen Court,.
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Copy to:=
1Jd Secretary, M/o Dsfence, DHQ PO, New Delhi.
2/ Engineer~in-Chief, Army Head Quarters, Kashmir House,
New Oelhi,
3. The Chief Enginesr, Southsrn Command, Puns.
4. Ons copy to Sri. KiS.R.Anjansyulu, advocate, CAT, Hydd
S. Ons copy to Sri, K.Bhaskara Rao, Addl. CGSC, CAT, Hyd. |
6+ Ons copy to Deputy Registrar(A), CAT, Hyd.
7. One spare copy.
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